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In the Central Admmistrative Tribunal 
• 

Allahabad Bencli, ALLAIHBAD 

Diary I Application No ...... ~.~.~/~.~ ....... ~!! .. ~.~~.~.~f200 ..... . 
ORDER StifEET (Contd.) 

Office Notes 

"' ~P lie atio n fi 1a d un dar 
section 19 o rthe ~. T ~t , 1985 

tbr redress al o f gri vance 
regarding penality. 

Interim re Ua r sought: Yes. 

Arter acrut iny ro llowing 

de facta ara pointed outs 

1 • U lJ .! • is not represe nt ad 
through proper party . 

2. psrticu lar 0 r app lie ant is 
incomp late . 

3. vari fie ation is l "-"P late 

4. petition is not in proper 
form. 

oe racts are ramo ved. 

Ust fbr Adlnission/Ordara 
on 20-4- 2004. 

' 
I ' 

Orders of the Tribunal 

2 o. 04 . 2 004 

Hon'ble Mrs. Meera Chhibber, J.M. 
Hon'ble Mr. s. C. Chcube, A.M. 

Sbri S.P. Singh counsel for the 

applicant. Shri D.P. Singh brief holder 

of Shri K.P. Singh counsel for the 

r esp on dents. 

Counsel for the applicant prays for 

withdrauing this O.A. as he uiehes to 

file appropriate petition. 

In vieu of the statment made by 

counsel for the applicant this O.A. is 

diemissed as not pressed. No costs. 

A 
A.M. J.l'l. 

shukla/-


